&

TRIBUNAL

P
e
\4'-..'!

e dpee gt Com e S o

// Originael soolicsiion Not 9/89

A O A i dam b ]

TR T BB A KR
- | |
. : ~aTr b J,AUSI" 25.1.1994

—E A W AT T iy i) s "“n‘.'-'ﬂ.ﬂ

Shri V.S.Patil '
2t it 1Jner

~ .
o O e W e e bae k£ <155 M et R Gy 19 LY S Mg LY D T P etd et T o i o »mo—p......g..,a

Shri G p Sa £L~o’;“;“_~“*-mqm””,m‘hCVOCnv for the Petitionnrs

e e

Varsus

Union of Indla & Urs. Rnsnoncent

T s T8 e WO e 7 et L s o2 2 e 7 A e o e G WS D e WS W i K3 S e

Shrl V G Rege Advotots for the Resoondent(s)

D o N D D S WS D Cr e s A s e AR T T gl < SR

cor mff{:

~The Hon'ble Shri | Justice M.S.Deshpande, .Vice Chairman

Th Hon'ble Shri N.K.Verma; Member (A)

D.

4, Jhatr@r iti needs 1o be c1rc'l tad to other Bemches of
;vo .

2 Tribunal ?

: g | ‘ (N.K.UERNA)  ' 'v '. '(m'S.DE HPANDE)‘ f
MEMBER (A) . ¢ VICE CHAIRMAN

. ; . « . ;
. e y ’ - - - Y

. o R

4 |




BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL C%D
" BOMBAY BENCH, BOMBAY

0A.NO. 9/89

Shri Vasudeo Shankar Patil ese Applicant
i v/s,
Union of India & Ors. ees FRespondents

CORAM: Hon'ble Vice Chairman Shri Justice M.S.Deshpande
Hon'ble Member (A) Shri N.K.Verma

Aggearancem <

Shri GJDeSamant
Advocate
for the Applicant

Shri V.G.Reqge
Advocate
for the Respondents

ORAL JUDGEMENT ! Dated: 25,1,1994
(PER: W.S.Deshpahde, Vice Chairman)
i

After we heard the learned counsel for the
parties, it bngrqc>apparent that the main grievance
of the applicant was that the medically decategorised
staff was put in the present depariment and that this
should not be done in future. Shri Samant states that
after tEe petition was filed, the medically decategorised
staff has been distributgd in some other departments also,
Shri Rege faf the respondents stétes that the distribution
has toCI:Ffakei«place in accordance with the availability
of equivalent éosts in the department. Shri Rege states
that most of the medlcally decategorised staff has nou
retlred. This alsol?n»element that has to be taken into

ccnsideratlon. Since ythe main griesvance of the

applicant is {met, ) we) see no‘merit in the applicationy
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(N.K.VERMA) {Mm.S.,DESHPANDE )

it is disposed of.

MEMBER (A) VICE CHAIRMAN
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